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I. A NOS. 49-51/2014
I'N
ClVIL APPEAL NOS. 4788-4790/ 2012

SANJAY SHARMA & ORS. APPELLANT( S)
VERSUS

STATE OF U.P. & ORS. RESPONDENT( S)

(FOR DELETI ON OF PROFORMA RESPONDENT AND OFFI CE REPORT)

Date : 29/04/2015 These applications were called on for hearing
t oday.

CORAM : HON BLE MR JUSTI CE N. V. RAMANA

[N CHAMBER]
For Appell ant(s) Sudhi r Kumar, Adv.
Anurag Rawat, Adv.
Samir Ali Khan, Adv.
For Respondent (s) Abhi shek Atrey, Adv.
Ardhendumaul i Kumar Prasad, Adv.
Kunal Verma, Adv.

Sandeep Singh, Adv.
R C. Kohli, Adv.

5 S5 S5 5 555

Anur adha Mut at kar, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

I. A NOS. 49-51/2014 INC A NCS. 4788- 4790/ 2012

For the reasons stated, |.A Nos. 49-51 of 2014 are

al | oned and proforma respondents Nos. 3, 4, 7 & 15 in Cvi
Appeal No. 4788 of 2012, proforma respondents Nos. 3 to 5 &
8 in Cvil Appeal No.4789 of 2012 and proforma respondent
No.3 in Civil Appeal No.4790 of 2012 are deleted fromthe
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array of parties at the risk of the appellants.
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